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mon of India  

order dated: 12052U1 I 

.i ori ble hri A. l' Palnaik. M ember;. u1il ) 

heard Mr, 13 STripathy, .1d. Coujisel tu the 

applicant and Mr. D .K Behera, U Additional Standim 

(: ffl i appearrng for the Respondents. 

2. 	ifl this Original Application, the applicant has 

moved this Tribunal seeking the foliowing rehef: 

To pass appropnate orders quashi.ng the 
order in memo did. 22 12 2009 
annexurcAi,S. 
To pass appropriate orders dircetuig the 
Respondents {)epartmeni to consider the 
case of the applicant for providing her an 
appointment on co passona1e ground and 
To pass such thither order 

3 	Respondents have filed counter opposing the 

prayer of the applicant, to which, the applicant has also filed 

a reioinder. 

4. 	The brief background of the case is that father 

.. - p.hcant while ivoriiig as Postal Assistant wider the 

sscd 	iwav ullhJne lv 	ii 
NO 



background, the apphcant s application 	having been 

considered, the CRC recommended her case .iör appointment 

1 	 o•Th 

24/25.11.2009. While the matter stood thus, on a report 

being received from the Post Master General. Sambaipur 

that the apph cant had by then marned, and as the inamed 

daughter does not come under the definition of the 

dependaiit family members of the deceased, the 

Respondents-Department vide Annexure-Ai5 dated 

22. 122009 cancelled the said appointment issued in favour 

of the applicant. Hence, this O.A. 

I have '.Mns)dered the subnuinns made by the 

Ld. Counsel lix the parties. Smee, the Respondents or for 

that matter the CRC came to a definite finding that the 

family of the deceased is/was indigent and deserves 

compassionate appointment, in consequence of which, the 

applicant in the present ().A. had also been issued with the 

offer of appointment, which was subsequently cancelled fr 

the reasons aftrem.entioned, it would be harsh if the. fw.iuly 

of the deceased is left 	withou.t any compassionate 



It 
pointmdnt bemg ProvIdedthe ohect, for wludi such i 

provision has been outlined by the Government on the 

ground that the timiity is mdigent. Hence, I. am inclined to 

r 
3' "Ifecl tli 	V1ft 	of tlit.., dt tat dni'thr 	t 	sent 

appheant to 1ii a fresh represental1o1 before the competent 

authority seeking compassionate appomtment either m her 

favour or in Favour of any other dependant of the deceased 

who has attained majority, as the case may be, with all 

necessary docurnentations within a penod of two weeks 

hence and, in the event such a representat:ion is received, the 

Respondent-Department having regard to the eligibility and 

qualifications as attained by the representatioiust, shall 

consider the same and pass a reasoned order within a period 

of two months from the date of receipt of such 

representation under intimation to the representatiomst. 

1 hope and trust that the Respondent-

Department and}or the CRC shall not make a departure from 

the view which they had alre.adv taken and in consideration 

of which they had provided compassionate appointment to 

the mamed daughter of the deceased, 

With the above observation and direction, the 

O.A. stands disi.osed. of. No costs. 



send copie.s of this order, along with c.opits of 

the O.A., to the Respondents and free copies of this order be 

given to the [id. Counsel appearing for the partie 

\'1lviBE.R k JudL) 


